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Indian Forest (Tripura Amendment) Act, 1984



PUBLISHED IN THE
EXTRAORDINARY ISSUE OF TRIPURA GAZETTEE

Agartala Saturday, March 16, 1985 A. D.
Phalguna 25, 1906 S. E.

Government of Tripura
Law Department.

NO. F. 2(1)-LAW/LEG/85 Dated, Agartala, the 26th February, 1985.

The following Act of the Tripura Legislative Assem bly received assent of
the President of [ndia on 13-12-1984 and is hereby published for general infor-
mation :(—

TRIPURA ACT NO. 10 OF 1984.

THE INDIAN FOREST (TRIPURA AMENDMENT) ACT, 1984.

AN
ACT

to amend the Indian Forest Act, 1927 in its application to the State of Tripura.

Whereas it is expedient to amend the Indian Forest Act, 1927 (16 of 1927)
in its application to the State of Tripura, for the purposes and in the manner
herein after appearing ;

It is hereby enacted in the Thirty-Fifth Year of the Republic of India, by
the Legislature of Tripura, as follows :—

title and 1. (1) /Tflis Act may be called the Indian Forest (Tripura Amendment) Act,
:ncement. 1984 "

(2) 1t shall come into force at once.

ation. 2 The Indian Forest Act, 1927 (hereinafter referred to as the principal
Act) shall, in its application to the State of Tripura, be amended for the purposes
and in the manner hereinafter provided.
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Amendment of 3. In Section 2 of the principal Act —

section 2
(a) In clause (4)—
(1) ‘j‘n sub-clause (a), for the words “and myrobolams”, the word:
myrobolarps, Bum, sal sceds, sal Icaves, kendu leaves, wild
animals, sl-uns3 tusks, horns and bones, and all other parts ol
produce of wild animals™ shall be substituted ;

(i) in sub-clause (b), in item (iii), the words ““Wild animals and skins
tusks, horns and bones and the words “and all other parts or
produce of animals” shall be omitted ;

(b) after clause (7), the following clause shall be inserted namely {— -
. “(8)" ‘wild animals’ shall have same meaning as defined in the Wild
Life (Protection) Act, 1972, _ 3
Tﬂsc_ﬂion of new 4. After section 51 of the principal Act the following section shall be
section SIA . inserted, namely :—

Power to regu  5]A, (1) the State Government may make rules,— _
(a) to provide for the establishment, and regulation by licence,

permit or otherwise (and the payment _
mills and other units including factories engaged in the manu-

facture of preparation of the following articles

late manufac-
ture and pre-
paration of

articles based

on forest pro-
duce,

of fees therefor), of saw

(i) Katha (Catechu) or Kuth out of Khair wood

(1) plywood, veneer and wood-panel products ;

(iii) preparation of matchboxes and match splints ;

(iv) boxes including packing cases madc out of wood ;

(v) such other articles based on forest produce as the State

Government may, by notification in the Official Gazette,
from time to time, specify ;

(b) to provide for the regulation by licence, permit or other-

wise, of procurement of raw materials for the preparation
of the article mentioned in clause (a), the payment and deposit
of fees therefor and for due compliance of the conditions
thereof, the forfeiture of the fee so deposited or anv part
thereof for contravention of any such condition. and the
adjudication of such forfeiture by such authority as the State
GO‘/%rnmexlt may, by notification in the Offcial Gazette,
specify.

~ (2) The State Government may prescribe, as penalties for the contraven-
tion of any rules made under this section, imprisonment for a term whick mavy
L4 1d

eitend to six months, or fine which may extend to five hundred rupees or both
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Amendment of
section 32.

Amendment of
section 53.
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3. In St ’ . .
“carts or caSttulb"SLulon (1) of section 52 of the principal Act, for the words
cibstiture e, the words and mark “carts, vehicles or cattle” shall be

N 1S (9™

, d6. In sectior}‘53 of the .principal Act, for the words “‘carts or cattle”, the
words and mark ‘‘carts, vehicles or cattle” shall be substituted.

By order of the Governor,

S. M. Lodh,
Under Secretary to the
Government of Tripura.

Printed at the Tripura Government Press, Agartala.
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Tripur: Act, No. 8 of } 287.

Indian Forest (Tripurs Sveond Anmendment) Act, 1986,

AN
ACT,

Surther 1o amend the Irndign rorest det, 1927 in its application to the State of

Pripiura.
WHEREAS is ¢
(16 of 1927) in its application to the St

In the manner hereinafter appearing :—
Y Seventh year of the Republic of India,

xpedicnt further to amend the Indian Forest Act, 1927
ate of Tripura, for the purposes and

It is hereby cnacted in the Thirt
by the legislaturc of Tripura, as follows

/
3 /
Short title & I, /(1) This Act may be called the Indian Forest (Tripura

Commenges Sccond Amendment) Act, 1986,

nacnat.
(2) It shall come into force at once.

The Indian Forest Act, 1927 (hereinaflter referred to

principal Act) shall in its application to the State of
Tripura be amended for the purposes and in the

manner hereinafter provided.
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Application 2,

3. After Section 52 of the Principal Act, the following

new scction shall be inserted, namely :—

(1) Where a Saw Mill is established,
orperated without a

Insertion of
new section

““Confiscation 52A

of saw mill etc. maintained or

licence or without renewal of a licence
the authorised officer may order confiscation of the
stock of wood together with whole or portion of the
Dlauts, nimaceni ey, irplcments, touls, and cquipments

of the Saw Mill.

(2) Where the authorised officer seizes under sub-sec-

tion (1) of Secion 52 any forest produce or where any
such property is preduced Lefore the authorised officer
after seizure by any Forest Officer and he js satisfied that
a forest offence has been committed in respect of such
property, such authorised officer may, whether or not a
prosccution instituted for the fcommission of such iorest
offence, order confiscation of the pProperty so  seised
together with all tools, cquipments, ropcs, chains, boats
carts, vchicles and cattle used in committing such cliience.
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the owhel

from whom the property 15 serzed and 1N casc
of such preperty s known, such person is given
. . . . = - on
informing him the groundﬁ )

(it) o notice 1 owriting
such property

which it is proposcd to confiscate
. ~ . < 4 I | 4
(b) an opportunity of naking represcntation i writing

within such reasonable time as may
for conmfiscation ;

be specified 10

the notice against the grounds
and

(¢) a reasonable opportunity of being heard in the

malter.
(4) Any Forest Officer nol below the rank of Consel-
Government 11

vator of Forsts empowered by the State
ays [from the

this behalf by notification, may within 30 d
date of order of confiscation by the authorised officer
under sub-section (1) or sub-section (2) citl
or on application, call for and ecxamine the
(hat order and may make such inquiry or cause such
inquiry to be made and pass orders as he may think fit.

har SuO-ImMoto
records of

Provided that no order prejudical to any person shall
bc passed without giving him an opportunity of bcing

heard.

(5) Any persons agerieved by an order passed under
sub-sections (1), (2) or (4) may within thirty days from the
date o communicatioil to him of such order, appcui to tnc
District Court having jurisdiction over the area in which
the property has been seized and the District Couri shall
after giving an opportunity to the parties to be hcard ;
pass such order as it may think fit and the order of thé
District Court so passed shall be final. Where an order
of contiscation of any property passed under sub-scction
(1) or sub-scction (2) or sub-scction (4) has become {inal
in respect of the whaole or any portion of such property -
such property or the portion  there of ; as the casce m'f.v.':
vest in the State Covernment free {rem dh

bhe shall
cncumbrances.



[eplanation,

.

[“or the purposes of
ollicer means an officer not below

of Asaistant Conservator of Forest a

riscd by the State Government by notifica-

the Tank

utho-

tion,”’

S. R. Sinha
Deputy Secretary, Law.



